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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 405/2022 

 

IN THE MATTER OF: 

SHIV KUMAR ARORA      ... APPLICANT   

VERSUS 

STATE OF HARYANA & ORS.       ... RESPONDENTS 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present Original Applicant is pending for adjudication 

before this Hon’ble Tribunal and the same is listed for hearing on 

20.08.2024.  

2. That the applicant herein has the highest regard for the orders and 

directions passed by the Hon’ble Court and is duty bound to obey 

the same without any deviation.  

3. That the captioned matter was last listed for hearing before this 

Hon’ble Tribunal on 02.05.2024 and this Hon’ble Tribunal was 

pleased to grant the time for filing an additional reply by 12.08.2024 

submitting the compliance with the recommendation of the Joint 

Committee on directions of Haryana Pollution Control Board. The 

copy of the reply/response to the Joint Committee filed by the 

Respondent/Railways is enclosed herewith as Annexure A-1.   

4. That the main purpose of the Goods siding is to provide the 

specific/separate dedicated platform/siding outside the area of public 

platforms for loading and unloading purpose of such goods and 

commodities, which are monitored and controlled by respective 

ADDITIONAL REPLY IN TERMS OF THE ORDER DATED 

02.05.2024 PASSED BY THIS HON’BLE TRIBUNAL 
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divisions closely. In the present case it is the Delhi Division which 

is managing the Palwal Goods siding. 

5. It is pertinent to note here that the goods train once reaches at siding 

platforms, the customers who have booked are informed in advance 

to take their goods directly into the covered trucks/carriages for last 

mile service by engaging their own routine manpower for unloading 

and loading towards further transportation and distribution. It is 

further submitted that the Respondent Railways has no any role 

except the transportation through its wagons and as far as further 

handling of goods and commodities is concerned the Respondent 

Railways issues various guidelines, do’s and don’ts in the handling 

of such goods and commodities in its premises and the authorities 

concerned keep a vigil on the same and any violation is dealt with in 

accordance to the extant rules, including the imposition of penalty 

as per Rules of the Railways and the direction passed by this Hon’ble 

Tribunal from time to time. 

6. It is respectfully submitted before this Hon’ble Court since August 

2023, Respondent/Railways has not received any train rake or 

booking for the clinker for Palwal Goods Sidings and since August 

2023 no clinker is being loaded or unloaded from this siding. 

7. It is respectfully submitted before this Hon’ble Court that stringent 

directions have been issued to the Chief Goods Supervisor at Palwal 

Station and representatives of the consignee’s stating that while 

handling of clinker at Palwal Goods Sidings following measures are 

to be insured;  

a. Use of Anti-Smog Gun and sprinklers.  

b. Use of mechanized loading/unloading. 

c. Use of covers while loading/unloading. 
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d. To clean tires of vehicles while making an exit from the Goods 

Siding.            

 

8. It is respectfully submitted before this Hon’ble Tribunal regarding 

plantation the area at goods-siding which was ear marked has been 

cleared and about 120 no. of trees has been planted over there and in 

another 10-15 days more trees will be planted. The photographs of 

plantation are annexed herewith and marked as Annexure A-2.   

9. That the engineering department regarding the increase of the height 

of boundary wall as directed by this Hon’ble Tribunal, has expressed 

their inability citing the reason SOD (Schedule of Dimension) 

infringement, this stand of engineering has come in view of the safe 

and secure operation of Railways. The copy of the report by Senior 

Section Engineer Palwal dated 14.08.2024 is annexed herewith as 

ANNEXURE A-3 for kind perusal of this Hon’ble Tribunal.  

10. That the Respondent Railways is committed towards strict 

adherence of environment friendly measures in its continuous 

endeavour in becoming greener Railways and, as duty bound, is 

ready to implement any direction in furtherance of the same passed 

by this Hon’ble Tribunal.    

 

PRAYER 

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may 

kindly be pleased to: 

a. take on record the additional reply filed in terms of the order dated 

02.05.2024; and/or 
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b. pass any such other or further orders as this Hon’ble Tribunal may 

deem fit and proper in the facts and circumstances of the case. 

 

Place: New Delhi                RESPONDENT 

Date: 16.08.2024    

THROUGH: 

 

ADV. OM PRAKASH, 

D-3372/1999 

SPC FOR UOI 

OFFICE - J-59, JOR BAGH ROAD, B.K. DUTT COLONY 

JORBAGH, NEW DELHI-110003 

MOBILE NO. – 9818199103 

EMAIL ID – OPLAWASSOCIATES@GMAIL.COM 
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